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1.0RJER DArED 23-12.-002, 

claiming due seniority, b computi na 

her period of Ad-hoc service from 9.5,1977 

to 9.7.1986,the Alicant Lad preferred an 

peal/reresentition to the ReScfldent3 and 

no heed having oeen paid to her gricvances, 

he has filed the present Cticjinai Application 

U/s,19 of the 4dministr.1tive Triounls Act, 

1985. Having heard the counsel fo the 

Applicant Mr,Y. C.Kanungo and Mr.A.K.BOse, Ld, 
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senior stniirçj counsel for the Union of 

India, appearing for the Rescndents (On wIom 

a copy of this CA has been served) ,this 0. A. 

is disOSed of,at the admission stage,direCtifly 

the Respondents to take into consideratiCfl 

the grievances of the ApliCaflt as raised in 

her representation, under AnnexUre-li. dated 

10.1.2002 and the grievances as formulated in 

the prest O.A. witt in a period of three 

months from tho, date Of receipt of a copy 

of this order.The averments add contonic;ns 

raised in this CA be taken into consiceicn 

while redressiflq th 	,rivanCeS of th 

Applicdflt. 

Registry to transmit the copies of 

this order a1ongqith copies of CA to the 

Respondents for giving necessary redressl 

to the grievances of the App.LiC nt within the 

time stipUlated.Free copies of Jis crde oe 

(JiVfl to tcrned counsci for och sid2s. 

'4t: tke aoove O)scrVt1Cfls and 

directions, this CA is dispOsed Of.NO cOsts. 
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